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Affidavit in compliance of the order dated 212-09-2023 in

Original Application No.50 of 2023 W7,

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

Original Application No.50 of 2023WZ.

- Shahu Shivaji Molkashi sveef Applicant.
VERSUS

M/s Appasaheb Nalawade Gadhinglaj Taluka 5. S . Karkhana Ltd., ....} Respondents.
Harali and Others.

Affidavit in compliance of the order dated 22-09-2023 in
Original Application No.50 of 2023 W7,

L Ranjit Baburao Desai, Distillery In-charge & Authorized Signatory of Sugar &
Al the outset I say & submit that in the Original Application No.143 of 2023 SE,
Distillery Units of the Respondent No.1, do hereby state on solemn affirmation and is
filing this Affidavit in compliance of the Order dated 22 September,2023 as under:

Hon’ble NGT, Southern Zone Sue Motu impleaded the Karnataka Siate
Pollution Control Board as the Respondent No.6 in the matter of pollution of water in
two of the States viz., Maharashtra & Karnataka in respect of the National Human
Rights Commission order dated 30" September, 2022 about the grievances of the
complaint regarding heavy pollution of Hiranyakeshi River at Karnataka due to
discharge of waste by the Sugar Factory at Karnataka.

The Applicant has made the Respondent No.1 as the Respondent before Hon'ble
NGT, SZ, Chennai in spite of the fact that the Hon'ble National Human Rights
Commission directed the Karnataka State Pollution Control Board to take appropriate
steps for ensuring due and proper compliance of the breaches & lapses on the part of
the concerned sugar factory within a time frame of 2 months and a compensation
amount of Rs. 10,00,000/~ to be recovered from the management and be deposited with
Panchayat Samiti of Kolhapur for a proper utilization & improvement in infrastructure
of the village. Therefore, the Applicant®s filing of the present application against the
Respondent-Industry before the Hon'ble NGT, SZ Chennai Bench is unwarranted. A
copy of the said order dated 30™ September,2023 along with the Legible Typed Copy of
the State National Human Rights Commission’s Typed Order dated 30™ September,
2023 are enclosed herewith and marked as an Annexure-A-1 & A-2 respectively.

Though, the Respondent No.l has not received the copy of the original
Application No. 50 of 2023WZ, however it is filing this Affidavit in compliance of the
order dated 22" September,2023 as below only with a limited purpose of bringing on

record its compliances:
No.Of Correctio
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L. The Hon’ble NGT, $Z, Chennai directed the Karnataka State Pollution Control

= il Board te inspect the location and take water samples, analyze the same and
ﬁ-"_ﬁt g furnish the report with the lab analysis report vide its order dated 1¢
e }*'ﬂmmh«erjﬂls. A copy of the said Order is enclosed and marked as an
LS nnexure-B. However, till date no lab analysis report or any other report has

T @l‘: made available to the Respondent No.1 by the concerned SPCEH, Hence, till

1 the Respondent No.1 cannot be treated as violated the norms.

\ e Respondent No.1 is having two separate units of the Sugar & Distillery in its

,@mpuﬂ having Valid Consents & Compliances as under:
" _-a) M/s Appasaheb Nalawade G.T.8.5.K. Ltd. (Sugar Unit) The R.N.1 is having
= the Sugar Unit with last valid Consent to Operate dated 27-12-2019 up to
31-07-2023 and now applied for the Renewal of Consent on 19-08-2023. The
copies of the last valid consent to operate dated 27-12-2019 & Application for
the Renewal of Consent dated 19-08-2023 are enclosed & marked as an
Annexure-C & D respectively.

b} The Respondent No.l had been granted the Crushing License for Cruashing
Cane (Season 2021-22) Vide No.161/2021-22 dated 10-11-2021. However, for
the Season 2022-23 no crushing was done by the Respondent No.l and
therefore no permission was granted to the R.N.1 along with the Other 4
Sugar Industries, A copy of the said Refusal of Crushing Permission in
Marathi & it’s True Translation in English for the Season 2022-23 dated 20
April, 2023 are enclosed for kind perusal & marked as an Annexure-E-] &
E-2 respectively. The R. No. 1 during last 3 years could have operated its
Sugar & Distillery for the following period only.

Sr. Name of the Sugar Crushing Days of
Na. Industry -R.N.1 Season Year | Crushing in
said Year
1} Appasaheb Nalawade SSK Ltd. Harali (Sugar) 2020-2021 127
2021-2022 55
2022-2023 0
Z | Appasaheb Nalawade SSK Ltd. Haralj 2020-2021 139
i Distillery)
2021-2022 40
2022-2023 ]

From the above table, it can be seen that the Sugar — Industry was not in operation
during the last season 2022-23 and thereby the distillery also could not be operated due
to its working was dependent on the operation of sugar-industry. Even in the earlier
years of 2020-21 & 2021-22 also, both the Sugar & Distillery had worked for less period.
Therefore, allegations in respect of Bypass & Discharge of polluted effluent are not
COrrect.
3. The Regional Officer, MPC B, Kolhapur had issued the Proposed Directions u/s
33 A of the Water (Prevention & Control of Pollution) Act,1974 ashout
upgradation of ETP & Compliance of the CREP-Guideline, Removal of Bypass,
Providing of Complete Agriculture Management Plan for utilization of treated
e¢lfluent before starting crushing season, by disposal of trade effluent stored in
the unlined lagoons & not to start manufacturing activity till then e,

No.Of C::-rrecﬁ:ﬁ?
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Thereafter, the Interim Directions dated 17-11-22 was issued by the MPCB. The
following steps were taken by the R.N.1 to comply with the Interim Directions:
P"x 4} The production has not been started or undertaken after issuance of Interim

% Directions dated 17-11-2022. [Reference: Crushing Season Refusal of
¥ \\ Permission vide Letter dated 20 April,2023 on account of non-operation of
qlndustr].r (Letter dated 20-04-2023 -Anne-D|

|:Since the Sugar-Unit was not operated during the Season 2022-23, the R.N.1

,.;:7 undertook removal of so-called Bypass vide Letter dated 26™ November, 2022

and hence not operated Bypass.

=€) We have disposed of effluent in unlined lagoons after due treatment through

irrigation. Photograph/s enclosed. {Annexure-F)

d) Industry has already provided 15 days storage tank. Photograph is enclosed
& marked as an Annexure-Gi)

¢} We have already in the process of preparation of complete scientific
agriculture management plan for utilization of treated effluent before
starting this crushing season through an Agricultural Expert, (Copy of
Appointment Letter of Expert is enclosed and marked as an Annexure-H)

f) We have given in writing assurance about not to start any manufacturing
activity till compliance of the Interim Directions dated 17-11-2022,

A copy of our written communication dated 25-11-2022 in favour of the
Distillery is enclosed herewith & marked as an Annexure-I-1. However, since
some portion of such wundertaking is blur, we are enclosing herewith the
Typed Legible Copy of the Distillery-Undertaking and marked it as an
Annexure-[-2.

We are also enclosing herewith the Written Assurance and Undertaking
given for the compliances to be done of the Sugar-Industry, which is marked
a5 an Annexure-I-3. However, since some portion of the said Undertaking is
blur, we are enclosing herewith the Typed Copy of the said Undertaking,
which is marked as an Annexure-I-4.

We therefore request not to initiate any action against us.

4. The R.N.1 is having another unit namely, M/s Appasaheb Nalawade Gadhinglaj
Taluka SSK Litd., at post-Harali, Taluka Gadhinglaj, Distriet-Kolhapur. lis
details with the compliances are as under:

The Distillery is connected to the operation of the sugar-ind ustry as far as its raw

material is concerned. It has been granted valid consent to operate up to 270

days and will not operate during rainy season. It has provided comprehensive

treatment consisting of Reboiler, followed by MEE & Blo-Composting. A copy of
the valid Consent to Operate up to 31-08-2024 is enclosed & marked as an

Annexure-J. The Distillery operations dependent and continue till Sugar-Unit

operates and raw material is available.

a} The Respondent-MPCB had issued the Proposed Directions dated 01-08-2022
to scrap the two unlined lagoons near the compost yard before starting the
distillery, not to store ¢ffluent in unscientific manner and not to have any type
discharge into nearby nalla, operate all treatment units round O clock,
remove all bypass arrangements from lowest slope of compost yard and not
to start any manufacturing activity till compliance is reported. The R.N.1 is
already in the process of preparation of complete scientific agriculture

Mo Of Corrections
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management plan for wtilization of treated effluent before starting this
e R HF"' crushing season through an Agricultural Expert. (Copy of Appointment

.ﬂhﬁu

5.1)
rmnt-zuﬂ,r
5.2)

3.3)

5.6)

Letter of Expert is enclosed and marked as an Annexure-K)

I has submitted its compliance of points raised in the Proposed & Interim

Dir.i::etmns vide its Letter dated 26™ August, 2023. A copy of the said Reply dated

18-2023 is enclosed. & marked as an Annexore-L

npliance in respect of Action Taken Report submitted by the MPCB before
‘ble Tribumal, New Delhi in respect of observations at Page Nos. 7/30 up to

OE 30 as under:

The ETP-Details given in the observation at Sr.No.l (Page-7/30) are

The observation for effuent treatment equipment were not in operation
because the sugar & distillery were not In eperation during the last
crushing season of which documentary evidence is already enclosed at
Annexure-Ib.

The traces of treated effluent of 2021-22 were accumulated info unlined
lagoons due to rains. Now collected back for irrigation purposes and
utilized on land. We have disposed of effluent in unlined lagoons after due
treatment  through irrvigation. Photograph/s already enclosed.
(Annexure-E)

The unlined lagoons are being removed and 15 days storage provided.
Photograph is already is enclosed & marked as an Annexure-F,

We have already in the process of preparation of complete seientifie
agriculture management plan for utilization of treated effluent before
starting this crushing season through an Agricultural Expert. (Copy of
Appointment Letter of Expert is already enclosed and marked as an
Annexure-ls)

Respondent No.1 has already submitted compliance of the P.I). &Jdnterim
DMrections as above.,

In addition to the above compliance-reporting, the Compliance is reported vide Letter
dated 12" October,2023 to the Member Secretary, MPCEB. Dated 12-10-23 & Letter
dated 13-10-23 to the Ministry of Environment, Forest & Climate Change, Government
of India are enclosed & marked as an Annexure-H collectively.

6. After

going through the MPCB-Affidavit in Reply of the MPCB dated

13" September, 2022 in compliance of the Order dated 08-07-2022, the
Respondent No.1 would like to submit most respectfully that for the year 2022-23
the R.N.1 had not operated it's both the units and its Crushing License was
rejected vide Letter dated 20" April, 2023, Therefore, no question of bypass being
operated. It has ben now removed & unit will not start its crushing season
without 100% removal thereof. The treated effluent accumulated during rainy
season has been totally utilized for irrigation purpose, 15 days storage tank has
already provided. Scientific Agriculture Management Plan for utilization of
treated effluent with adequate precautionary measures to prevent any overflow
or leakage is at the stage of finalization.

No.Of Correctio
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7. The R.N. 1 till date has not received the copy of original application, which may
kindly be made available, In view of above steps taken by the R.N.1 the case may
kindly be disposed of by-passing suitable order,

o

. ,_.__h_ﬁh\ Dated this 28" day of December,2023 at Gadhinglaj.

.{.r/"r/; ‘& D T‘q % For Respinde_nt Na.1

T -
- = e
_— .

-

(Ranjit Baburao Desai.)
Distiller In-Charge.
Appasaheb Nalawade G.T.5.5, Karkhana Ltd..
Harali.

VERIFICATION

L. Ranjit Baburao Desai, the Authorized Signatory & the Distillery In-charge of
the Respondent No.1 M/s Appasaheb Nalawade Gadhinglaj Sahakari Sakhar
Karkhana Ltd. (Sugar & Distillery) Harali, Tal. Gadhinglaj, Dist. Kolhapur state
that the contents of paragraphs 1 to 7 of the above Affidavit are true and correct
to the best of my knowledge & belief. All Annexure thereto are true copies of
documents in my office.

Dated 28" December, 2023,

Y \0 = __,;J
1ED . -—*%é:" L
{DENTIF w anjit Baburao Desai)
v A ‘g; Nl Appasaheb Nalawade G.T.5.S. Karkhana Ltd_. Harali
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= MAHARASHTRA STATE HUMAN RIGHTS COMMISSION

SHRC/MAS/P/2022/ 1874
Date: 13/10/2022

I MAS/Case No.-7015/2018

Shahu Shivap Mokashi
Post MNangnur, Tal. Gadhinglaj
Dist. Kolhapur

Vis

Name of the Respondent ; Member Secretary
Karnataka State Pallution Control
Bourd Parisara Bhavan, 4 & 35
Fir.. 49 Church Street, Bengaluru
560.001

Order Date : 30 September, 2022
Coram : M. A. Sayeed, Member
ORDER

After having scrutinized the record carefully in particular the
reports and rejoinders placed on record vide Ex. 'A' to 'F' and the
explanation put forth on record by the respondent Board, I am of the
firm opinion that with the nature tender n record by the parties and n
particular the contentions raised in the report Ex. 'A' submitted by the
Pollution Board, with specific focus on the information furnished in
tabular chart, it is apparent that the grievances raised in the complaint
regarding heavy pollution of the river in question due to discharge of the
waste by the concerned sugar factory, the villagers and the residents of

the village Nagnoor, are deprived of their right to hygiene clean water
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I.. & f gepriving them of their right to use and utilize the water for various
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ot i i . . : -
i:;?'é resulted into violation of their human rights, The main

: pollution control body - Karnataka Pollution Control Board

has made serious observations which are reproduced in verbitam as

under

"The following observations were made during the inspection on

25-01-2022 & 02-02-2022

X

-3

L]

The existing ETP is not adequate to treat trade effluent and they

have not take up ETP up gradation industry has not installed CPU.

They have obtained CFE (Expansion] to upgrade the existing ETP
& to install new CPU of capacity 125m3 Hour for sugar section
and 1000 m3/day of Distillery section from Head Office on dated:
15.00.2021, vide letter No. CTE-326777. but se far they have not
taken up modification/upgradation work of ETP and not installed
CPU.

The overflow from equalization tank of ETP was joining the
nearby nala and mixed with untreated sewage discharged from the
TMC, Sankeshwar and both untreated sewage and untreated trade

effluent were joining to the Hiranyakeshi river.

The industry authorities have stored untreated trade waste n

unlined lagoons within the industry premises.

They have not constructed remaining 7.72 Acres surface compost
yard as per CPCB guidelines. The industry has submitted an
undertaking in stamp paper of Rs.100 (dated: | 6-09-2014) to
Board towards completion of 7.72 Acres of surface compost vard
before 01-10-2016.
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8.  The housekeeping needs to be improved.

9,  Not submitted mitigation plan with bar chart to the Board

regarding the environment impact on the surrounding area.

10. Mot prepared storm water management plan and not adopted rain
water harvesting facility and hence there is possibility of storm

water contamination during rainy season.

11. Trade affluent is collected and stored in the unlined lagoons near
Government school behind the Industry promises. The cattle and
stray anti may drink the partially treated trade and which is which
may affect the health of animals and which is against the consent

condition.

12.  The surrounding open well samples collected on 2* 12-2018 were

not meeting the standards stipulated by the Board.

13.  The industry has not taken up concreting of compost yard of 7.72

Acres of area.

14.  Seepage of spent wash was observed near spent wash storage

lagoons.”
& Proposition of Law on the subject

Constitutional Right to Access to clean drinking water can be
drawn from Right to Food. Right to Clean Environment and Right to

Health, all of which have been protected under the umbrella of Right to



Right to Healthy Environment as developed as part of Right to Life
under Art 21 of Constitution of India.

Way back in the year 1991, Supreme Court in the case of Subhas
Kumar AIR 19 420 pointed out that Right to live includes the right of
enjoyment of pollution free water and air for full enjoyment of the If
anything endangers or impaled the quality of life than a citizen has right
to have recourse to Art 32 of the Constitution of India for remaining the
pollution of water and air which may be detrimental to the quality of
Life.

Yet in another decision, in Vellore Citizens Welfare Forum AIR
1966 SC 2713, the Court emphasize that the constitutional and statutory
provisions protect a persons right to fresh air, clean water and pollution
free environment but the source of life is inalienable law right of clean
environment" Law to the same effect came to be formulated by SC in re
Delhi water supply and civil AIR 1996 SC 2992 and re-M. C Mehta
(1997) 1 SCC 388, and finally in Narmada Bachao Andolan (2000) 10
SCC 664,

3. Apparently the principles enunciated by the Supreme Court very
aptly applies to the case at hand as the main supervisory pollution body -
Kamataka Pollution Board has found out number of serious act of

omissions and commissions on the part of the management of the



'[.emqﬂ\,sugur factory which in fact has blatantly disregarded the rules

;udﬁda{c of law which is evident from the adverse incriminating

W Es) pollution board reproduced supra above. Therefore this is a

fit case wherein intervention by the Commission is justified as there has

been a blatant violation of human rights of the residents of the concemed

village as their right to have clean hygiene water has been blatantly

violated

41

Therefore by invoking powers w/s. 18 of the Act of 1993, 1

proceed to pass the following recommendations:

a)

b}

The Kamataka Pollution Control Board to take appropriate steps
for ensuring due and proper compliance of the breaches and the
lapses on the part of the concemed sugar factory within a time
frame of two months else to initiate steps for order of its closure

forthwith.

The board may consider launching of prosecution against the
management of the concerned board under relevant penal section
of TPC by lodging an FIR and taking further action in accordance

with law against the management of the factory,

Considering the gravity of the violation of the rights of the
villagers and the fact that their right to live with honour and
dignity and right to life were endangered due to the callous
conduct and indifferent attitude of the management of the factory
a compensation amount of Rs. 10,00,000/- (Rupees Ten Lacs
Only) be recovered from the management and be deposited with
Panchayat Samiti of Kelhapur for a proper utilization and
improvement in infrastructure of the village as such. The

compensation to be paid within two months from the receipt of

104



The Secretary attached with the Commission to forward the copy

of the order to the Karnataka State Pollution Control Board for
necessary compliance in accordance with the provisions u/s. 18(e)
of the Act of 1993 r/w. Reg. 22 to 24 of the Maharashtra State
Human Rights Commission (Procedure), Regulations 2011,

Compliance of the order be intimated by the Pollution Board
within the period of two months as ordered above. With these
recommendations matter closed and disposed off.

TRUE COFY
':T:'l, 4

AGING DIRE R
~gaahoh Naiawade GTS.S i | ol

} 1O



prodiine: B I

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNALI

(Through Video Conference)

Original Application No.143 of 2023(57)
[Earlier O.A. No. 180 of 2022(PB) (LP)]

IN THE MATTER OF:
Shahu Shivaji Mokashi. I ka_TL
".I._"’ i .. Applicant(s)
eréus.
¥ . W
Appasaheb Nalwade inglaj Taluka SSk Ltd,, @
Kohlapur District a L J ' -l , \ “

Fl

]
T s e

HON'BLE Smt. JUSTICE PUSHPA mmm&gmma, JUDICIAL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Mr. Shahu Shivaji Mokashi (Party in Person).

For Respondent(s): M/s. Appasaheb Nalwade Gandhinglaj Taluka S5k
Ltd., Kohlapur District for R1.
Mr. Mohammed Salihu represented
Mr. M.R. Gokul Krishnan for R6.

Pagelof2



jhs
 ORDER

. This is a matter which relates to pollution of water in two of the
States viz., Maharashtra and Karnataka. The applicant appears
to have approached the National Human Rights Commission
regarding the pollution and invited an order. However, on the
side of Karnataka, the same exercise has to be done.

2. Hence, we Suo Motu impIaad the Karnataka State Pollution
Control Board as Respurrdﬁn’c No.6. Let notice be issued to the
respondent through tli'*"l"hﬂi.'nr.u'ml along with the necessary
e T B A

3. %munsg m@m&& presenting Mr.
= e

; | Krishnan accepts notice nn of Respondent

5. Let the matter be listed on 09.01.2024.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sdf-
Dr. Satyagopal Korlapati, EM

0.A. No.143/2023(S7) TRUE

(1% December, 2023, AD., /fﬂ??
=

HANAGING DIRECTOR

Page 262 4. 2%5heh Nalawade G.T.8.5 K. idHare!
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HTRA POLLUTION CONTROL BOARD

Yy 2400417 F240207R1 24004700 isamsreiimh Kazlpataru Poing, Z* - §* Floer,
an: 29074068 FTA021515 Opp. FYE Cinema,
Website: hetp:/ f mpeh. gov.in Mear Sion Circle, Slon (E)
E-mpil: jdwater@mpch, gov.in Muashad - 400 022
Red/LS1 Date: 122018 |

Conseat No: BOAID{WFC)/RO-E/UAN No. 52090 & 76106/RCC- CTET mq 35

To

M .;'i.. Appazabebh Malawade G.T. S 5. K LT,

{Sugar Unit) 5, Mo, 424 A, 457, Harali, |
Tal: Gadhinglaj, Dist.: KEolthapur,

Subfect  : Resiewal of Consent to Operate for Sugar unit under RED category.
Ref : 1. Consent to Operate granted by the Board vide no. BO/JD (WPE)/
LN No. INNHIASOG68 7 8/ OC-FERTO0) M6, Dated, 30.01.2018.
2. Minutes of C.C meeting held on 26.1 13019,

Your spplication: MPCH-CONSENT-DI00DS2090 & T6106, Dated: 07.07.2018 & 03/07/2019.

For: Remewal of Consent to Operate for Segar wnit under Section 26 of the Water (Prevention
& Control of Pollution) Act, 1974 & wnder Section 21 of the Alr (Prevention & Control of
Pallution) Act, 1981 and Asthorization wnder Rulé § of the Hazardons & Other wm-s'
MlThEEﬂ:lIﬂlﬁummdn‘nIuﬂﬁtﬂﬂtﬂthhﬂthmd subject to the Following
icrms anid mﬂﬂmmﬂu#uﬂﬂhﬂnﬂ:l&]}ﬂ.m&n’m:ﬂ to this order:

1. Theconsent is granted for a period &um}l I?.‘:-ﬂlhn 31.07.2023

2.  Theaciual capltal investmont of the wm:rj 1 Re. 26.29 Cr,
(As per C. A C‘mﬁmwsubmr::d;hrmdnm]

- 4 mtmmmavuﬂhtﬂtmmuﬁmuf-

Proafuct / By-Product Name

Masimuwm Ceantity in MT /M

[he .1:.r:|;|l11 il Permitied 'I"'l'“[“" ol "-.|.1_||| ;rdJ o be Dhisposal
dizscharge (CRM DY) achieved

As per Sehedale -1 | p'}]iﬂ“g'mh
2 | Domestc &0 i | Asper Schedale -l | O land for
effluent __| irriigarion

5. _ Condi ir (P& CP) Act, 1981 for air emissions:
3 i Lrescnption of stack / Nember of Stack Standards to be

SFUICE achieved
+.-gp_ur Schedule - 11 |
Schedule - 11
D Set {3 X 160 KVA)

M. Appasabed Malewads G.T5 S K LTD, LAN No. §2050 £ TE108

e

Kindly varify Maharashira Pollution Conlrol Board's document on Blockchain by scanning the QR cade.

https:Ablockchain.ecmpch.in/docs/SdiBT ecT 060529223 9600808



P, L

i I_b:.r_'“ v

#& Maharashtra Pollution Control Board m
¥ 5df87ec70605292ea96e98¢8

? Les? 1 Used /Spent Ol

%
.‘,.
Mg |

/¢ 6. Conditions under Wasardous & Other Wastes (M & T M) Rules, 2015 for treatment and
Ol harardous wiste:
el Sr. Mo, Tvpe of Waste Category  Cuantiny UM

, 2 | ETF Sludge from
washe waler Lreanment

7. Non-Harardouws Solld Wastes:

ar, o, Type of Waste Quaniity UOM lrealment

i ]

g, mnmmﬁmsmngh:mnim.md.nmnd.mm-:m.ﬁig%|mm
same shall be binding on the indusery. {'}‘M_- |

% This comen: should not be comstued as exempiion From".gbuaining  necessary
Hﬂﬂfmmﬁmhmm'nmnﬂmmm £,

| 10. Indusiry shall comply the directions issued by CPCB for online méniloring system.

u.niucummhmuudwimm:pmmﬂrdummmmmwwm.

II.Mﬂrnhltﬁulﬂ"'ECmﬂh;HflUmtl,tntllludlﬂm,ﬁlﬁﬁtmnﬂhni
Gmdh.ﬂ!%uﬁ:ﬁrﬂlnﬂﬂ&‘ﬂﬁumﬁmmmﬂ
Effluent as JVS are i Cﬂnnhiltudqﬁ'&'tnpuph&ﬂ-hlthmnﬂmit
total Rs 06 Lokhs towards € & M af pollutivh Control Systems.

For and on behalf of the

SO Mabesdery Control Board
: (E. + LAS)
M Secretary
Haceived Copsent foe of - .

ar. No. Amount (Rs.) DI M, Date Drrawim

7612476 | 31.00.2018 | RTGS (Kolhapur Dist Ceatral Co
P Op Bank Ltd.

Rs 3,00,000/- | 545263 | 24.07.2019 | RTGS (Kolhapar Disi Conig T
i £ Op Bank Ltd,

i Sub -Regional Officer - Abkmednagar, MPCB, - He is directed ensure the compliance of
the consent conditions,

3, LChief Acoounts Officer, MPCB, hfumbai,

4. CC/CAC desk- fir rocord & websige updation purposes,

W Appasahieh Malwade G.T.55.8LT0, AN Mo 52060 & TEI0E fage 14l

Hindly verify Maharashira Poilution Control Board's document on Blockchain by seanning the R code.
hﬂpﬁ:!.'hfnd-ccnain.emmm.in{dm'ﬁdETm?ﬂﬁﬂﬁiﬂl’eaﬂﬁeElﬂnﬂ




- your application, you kave provided Effluent Treatment Plant (ETF) with

design capacity of 508 CMD, I
The Applicant shall operate the effluent trearment plant (ETF) to weat the trade
effluent 5o as 1o achieve the fllowing standards prescribed by the Board or under

EP Axt, Hl-ﬁandkulunudulimemdﬂ&mhutnm.vﬁd:m{p
stringent.
Gr. No. Paramerers Standarnds bed by Bozrd !
Limiting Concentration in mg/1, except for pil
o1 pit 5590 % |
02 Oil & Grease 10 e
03 [BOD (3 daws2PC)| 30 x%‘u? »
[iT] Sulphate 1000, |
{5 Suspended Solids __lﬁ'* "
04 CoD Vas)
07 Chiloride ."~-"-ﬂl
04 Tﬂ“ﬁf‘f‘“ [t._ 2100

e N
C]  'Thetreated effuent 200 n.m.mum@m i lansd for imgation on 1'HAa=L
of own fand 7as per the bilateral agresment with frmers,

CREF comditions for Sugat Faciory |

¥ '
ﬂpmliunnFETl'-‘ Al ssarted &t beast one month before starting of cane

i

crashimg to ‘desired MLSS. So as 1o meet prescribed standards from
di.pl;n:th: wom of mall,
i, Wane tion shall be redeced to 100 Hires per tone of cane crushed,
k. mm athieve zero discharge inio in land surface water bodies, !

qwﬁmmuntm be provided for wreated efMuent to r.ﬂ:mq:

iv.
your conscnt application, for the 80 CMD' sewage generation you have

"‘Q{é@" vided the Septic tank and Soak Pit. |

E| m,ﬁpﬁm:hﬂ the sewage treatment system fo freal the sewage
to achieve the following standards. > -

1)  Suspended Sollds Mot to exceed 100 mgsL |
(2) BOD3day:s27°C  Natto cxceed 100 mygsl |

C]  The weated sewage shall be disposed on land for gardening/irrigation. |

mmmmmwmdwmmrmmmumnnmmﬁ
efffuent is used for irrigation purposes and a copy of the

submitted 1o the Regional/Sub- Regional Office of the Board,

3)

Mis. Appeashot Nalawade G.TSSK.LTD. AN Mo, 52050 & TET08

Kindly venfy Maharashira Pollution Control Board's docurment on Blockehain by scanning the QR code.
hitps:iiblockechain. ecmpch.infdocs/SAIETecT 060529703866 0808
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EE Maharash
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tra Pollution Control Board

.Chem'mmelﬂsmm:mmm:hutmmu

CONDITIONS FOR MOLASSES STORAGE:

mnteetion to destroy or dispose of the molasses shall
Eifteated.

shall be displayed prominently near fon the tank.

Pollution) Cesd Act, 1977 and

Perpose for water consumed

L. | Industrial Cooling, boiler feed ete.,

(i} Th:mdmamnhtmpeﬂrmﬂmmlndmmdi
leak proof, At no stage of handling of molasses, there
(i) ﬂmmpﬂ.ciwﬂnnhfmhtﬂﬂgtﬂfhnlmﬁ:hﬂhﬂlm'ﬂminﬂmkemﬂ
bumper production of sugar, mca-lifiing of molasses cic,
{iui} Mﬂ:rmunwhi:hmhmm:urdandhmﬂhﬂmuh:pmﬂmm
mﬁnfnfﬁmuu:m:muimdumm:plwmdumm&ﬁu&
tm::[nrnﬁkmﬂﬂﬂmwﬂmhmhm:ﬁzhhnhﬂh:
prmridndtnmmaindula.uthiﬁlmﬁm-,mmuﬁ-
(v Dﬂntﬁ:th:nurmhuauldlﬁdiipmulnhﬂiﬂnthd
permussion in writing from the authorised officer of

(v}  The above conditions shall be in addition to'and not in

be i

{fifteen) days in advance by regisered post under ing
officer and Rﬂgicmlﬂﬂmufnhﬁm:dundnwmgb

shall be lea

L1

OB g specilic
the Board. Intimation

tothe Board atleast 15
the Sub-Regional

[pisdiction the factory is
(¥} The storage tanks shall be kept in good conditions all the year round with
maintenange. mmmmmmmhiﬂt.mmmm

The industry shall ereate Environmental Cedl by appointing an Environmental Engincer,
. day o day activities related 1o
/ Enviranment and irrigation field where treated effluent is used for trrigation,

n steel tanks which shall be
kage or spillage.

b

derogation of the provisions

contained in the “Bombay Molgsses Riles, 1955" and “Maharashira Molasses
Storage and Supply Repulation, 1989 5"
) The Applicant shall provide m‘m‘m congrol system as per the conditions
of EP Act, 1986 and rule mide thers
CREP guidelines if applicable, " |

friom time to fime/ Environmental Clearance /

The Applicant shall comply with HEpmiﬁm:ﬂﬂqu{ﬁmdm&Emwﬂ!ur
a3 amended, by installing water meters, filing water cess
retums in Form-Fand other provision: as coptained in the said act.

Water cansumpilon
quant ity (ChD)

| Domestic purposs

100,00

| Processing whereby warer geis polluted &
wianis are casily bio

400.00

Processing whereby waler géts polluted &

L toxae

pollutants are not casily biodegradable and are

Mix. Appaesheb Matiwede G.T.5.5K.LTD. AN Mo, 52090 & TET00

Kindly verify Maharashira Pollution Conrol Board's document on Block
rﬂlps'ﬂhlndmhahamlpcb_infdncafﬁdfﬁ?aemuﬁiﬂ

chain by scanning the QIR code.

ZoalSelich




fs S PM*-'H\

*{:: ';?'1,_1-7__:.".'.-: l'! — e T |
ANET 1A
o b ution Control
T e
‘*.,ag applicabien, you have provided the Alr pollution control (APC) system and

hﬁmﬂmnn;mnl[ﬂmnbmm&hwmﬁdmm

I'ype of

Chuamtity

Attached to . Fuel
180 | typeofdust
collecior :

1 |BoilerNo, | Multicyclons | 0 | Bapasse | BAOMET/D | 0.2% K 3360
TN & IV type of dust )
S— collector sl 5y

3, | DG Sens 3~
2 X 160 - &* HSD | 100Nv/Hr |"1.0% | 336
KVA) .

* . Above roof level.

2 mammntthHEEEﬁBuﬁiﬁrw;mbhum:MHmmﬁﬁhnﬂaud
Dusst Collecior to Supar bagging section as an Air Pollotion control equipments OR as per
the conditions of EP Act, 1988 snd rule fmade there under from time w0 time ¢

The applicant shall operate and maintain dhove mentioned air pollution control system, so
as i achieve the leve! ﬂmluwgnpmmm

[ Pasticulase matter | Hutm’tm&d | 150 mg/Nm® |

4. The Applicant shall oblﬂp u&mnry prior parmission for providing additional contrgl
equipment with necessary specifications and operation thereof or alieration o
mphnmﬂalmnﬂqnwcﬂh:ﬁmﬁhﬁ:mnemmmdwm of new pollution

mﬁﬂwﬁwﬁ

rrg@;h{uqhumﬂnmmlmrufﬂu condition in the consent, if due to
improvement of otherwise such variation (i
yipment, cther in whole or in part is necessary).

Environmental Clearance / CREP ;uidehnﬂ< |

5. Appasaneb Nalywade G.T.5.5 K LTO. LIAN Mo, 62000 & 78108 ¥a !

Page S ol

Kindly varily Maharashira Poliution Conirol Board's document on Blockchain by scanning the QR code.
htips:ibiockchain. eompcblin/doca/SdfE TecTG05202ea 060808
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Control Systems,

i

'I.l "-__.I' h

| Amount | | conditions period
Rs. 5 lakhs O & M for
(top up with achieving
I | Rs 25 Lakhs to 15 days consenbed 3.07.2023 |30.11.2003
make [t total standards of
Rs 05 Lakhs ) )
To provide the
e N oitaer | 31.03.2020 Wﬂ
| months r‘bx
Mmm-imuurre:mmlmm,un- the 50 %
Bask  Guarantee of Rs. 05 Lakhs submitred far
consetited standards of Efftucor as JVS are standards & top up
with Rs 2.5 Lakhs io

wale it total R 05 Lakhs tow

-

M. Appasahik Malawads G.7.5.5.K.LTD. LAN No. 52000 & 7108

[=rrr

Kindhy verify Maharashtra Poliution Control Beard's document on Blockch
hth:s:la'ﬂud:duln.mnch.wm{mmmn?ﬂﬁﬂﬁm

ain by scanning the QR coda.
eaS8a08c8



T shall provide for collection of environmental samples and samples of trade
llhﬂwmmzﬂﬂmﬁﬁh and hagardous waste to the Board staff at the terminal ar
designated points and shall pay to the Board for the services rendered in this behalf.
h [ﬂmmmmm.mmﬁmmw-tmmm.
k| Ttl:pplhﬂﬂlpﬂﬂtpﬂﬁhﬁrchimqf{!}hﬁhﬂﬂh@mﬁuhd&nﬂﬁmmfw
mmmmwumﬁiﬂhqﬂmmmwﬂhuﬁnlﬂn
Board's Staff. The chimney(s) vents attached 10 vanous sources of emission shall be designated
hrmhu&md:nﬂd.S—l.mmﬂ&mﬂuﬂhtpthﬂphyﬂuhuﬁFﬂgm_
4) Whenever duc to any accident or other unforeseen act or even, such emissions oocur or =
ummuﬂmmwhemﬁm{mm;mmhmsh{lhmﬂqﬂh
mm,mudmmm.nMngmml
Depariment of Explosives, Inspectorate of Factories and Local Body.  of failure
pollution cantrol equipments, the production process conmected o it shall be d-
5] The applicant shall provide an alternate electnic power source femit o all pollution
control facilities installed to maintain compliance with the erms and ions of the consent.
In the absence, the apglicant shall siop, reduce or Otherwise, control prod n e abide by terms
and conditions of this consent. B
& The firm shall submit 1o this ofice, the 30* day of Sepiember every-year, the Environmental
Statement Report for the financial year ending'31" March in the preseribed Form-V as per the
provisions af rule 14 of the Environmient Em#ﬁnn}{ﬁmﬁ%ﬂdm Rules, 1992
71 The indusery shall recycle/reprocess/cuse/mocover Hazardous Wasie as per the prowision
contain in the H& OW (M&TM) Rules 2016, which' can be recycled /processed reused
Jrecovered and only waste which has (o be incinepated shall go 0 incineration and waste which
can be wsed for land filling and cannot be T 4/ reprocessed etc should go For that purpose, in
arder to reduce Ioad on incineration and lav it environment.
%) The industry should comply with the Hazardpus & Other Wastes (M & TM) Rules, 2016 and
submit the Annual Retums as per Rule 6(3) & 20(2) of Hazardous Waste (M. H & TM) Rules,

{arww, mpeh gov.in).
itute an Enviranmental cell with qualified staff/personnel /apency o see
e af comsent cond idon towands Environment Prodection.

ch provided at the end of the collection system with amangement for measuring
the flow. No effluent shall be admitted in the pipes/sewers downstream of the terminal
manholes. No efffuent shall fnd its way other than wn designed and provided collection system.

14} Mesther storm water nor discharge from ather promises shall be alkowed 10 mix with the effleents
from the factory.

I5) The applicant shall install a separatc meter showing the consumption of energy for operation of
domestic and industrial efMuent ircatment plants and air pollution control system. A register
showing consumplion of chemicals used for meatment shall be maintained.

18} Conditions for D.G. Sel

n) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by treating
the room acoustically.

b Industry should provide acoustic enclosure For contrdd of nedse. The acoustic pnclosure/ acoustic

treatment of the foom should be designed for minimum 25 dB (A) insertiggedoss or for meeting

M's. Appasahab Kaiawade G.TS S LTD. AN Ne. 52090 & 76106

2008 for the preceding year April m in Form-IV by 30* June of every year.

9 An sspection book shall be opened and made available to the Board's officers during their visn
tor the applicant. s

10) The applicant shall make an applicition for renewal of the consent at least 60 days before the
date of the expiry of the !

11) Industry shall strictly comply with the Water (P&CF) Ace, 1974, Air (PECP) Act, 1981 and |
Environmental P i , 1986 and industry specific standard under EP Rules 1986 which |
ate avadabie

Kindly verify Maharashira Pollution Control Board®s document on Blockehain by scanning he QR code.

hitps:Molockchainecmpoh.in'docs/5diBF ecT 0605282 0a 360538




L L

=
o

=mhs Maharashtra Pollution Control Board
ot _9df87ec70605292ea96e9 8c8
- 2] T)ﬁ.

‘ST’ imbicnt noise standands, whichever is on igher side. A suitable exhaust muMler with
5 imﬁfiidﬂ{ﬂ}shlﬂahnhmd&d- mwﬁhﬂﬁmmmhdﬂn
; mhm:rﬂ.ﬁmﬂum@uﬂ::ndnmﬁmmdﬁﬂm;
gy should mhuﬂhmmhiqudmuﬂuimimhﬂﬂm.wmhdmﬂ
B ﬂhhaummﬂrmmrmwmimlndmuﬂmm
1]

B Do Suahﬂh:w:nudnuirmmnfmﬂﬂm

i m:ppthumwdmmwanynmmhﬂumndmuudmmnpmmulul:l

B mmnmm;whhuxnm&:mnummmnm.m i@ noise it
for generator sets run with dicsel. N

17) Th:iudﬂmjlhnudnnlmuemnuiunuiumnmndiguﬂ. r~

18) mmmmmummmhmmﬁmm&uﬁ‘ QWN sources withis
mmmunmmmmmmqmuywhmmqr to less than 75 dB
(A) during day time and ?ﬂdﬂimdlﬂnsliihlﬁmt.myﬂng:mmbﬂwmﬁl.m
and 10 p.m. and night time i reckoned berween 10 p.m. ang 6 apel )

L] mWhmﬂmhmn' good h ing, ﬂl .i-

20) The applicant hti:mmhﬁmumiﬁnnhanhup_ ©pen land under green coverages
rim.?l?]m. The applicant shall sﬁnﬁt:mﬂy:uﬂ#&m-ﬂ!ﬂmwmmrm |
avadabie open plurm.mmhﬂufmsmivhgu,uﬁ-lllhhmh of the year and number of
trées planied by Seprember end. -

A1} The non-hazardous solid waste amising in the f
stentifically so as not o eagse Ay usisance”/
permissions from civic authorities fag !

2B mmﬁmmmmcﬂm@ufﬂ@@am

24} The industry shatl submit quarterly statement in respect ﬂhdhm ubligation towards consent
and pollution contrel compliance’s duly supported with documentary evidences (fonmat can
downloaded

26) The ahall achicve tmﬂmmﬂknﬁmﬁQnd&rmmeﬂdr
Gnmmm. Notification dr. 16.11.2009 as armendad

27) ﬂtﬂwﬂmiuﬁﬁmmmwwm,mﬁuﬁmmmmnﬂm b0 plant setup
hmrmmﬁmmhmmwmﬁ&ﬂumhmmnf
mmmm]mnrmmnmunwmﬂnmmﬂmmrmd” The Applicant
:mmmmm:dwﬂmmm:mwmmmmmmw
mﬂunilndﬁwi}‘ﬂnnnrmﬂmhnnrlﬂﬁmﬂlm.

lajﬂthumﬂunmunpammgrmmuumﬂmw parts afier expiry of its
umﬁkuﬂm:dhrmnuﬁmmmnmmlhrtﬂw&lm [ and safety of
the aperation thereof. :

Kindly warify Maharashirs Poliution Control Board's docurnent on Bleckchain by scanning the QR code,

hltpa:.ﬁ'blnckﬂiain.ecmpch.ﬂﬂnts!ﬁﬂﬁ?ac?ﬂﬁﬂﬁ%aﬂﬁﬁﬂuﬂ




ﬁﬂnw D )2

TTAEY | b

LA e g - e
CuniaLt.f nuthnrtnatlpn y o

[ur:;;tt-u Estatfmrﬂperatﬁlﬁﬂntnﬂ of Comzent under Section T1 of the Air {Frevention and Contrel of Pollubion) Act, 1581, ps
gk amean

' ~3 Authorizationfrenewsl of guthorization under Hazardeus and Other Wastes [Management and Transboundary Movement) Aules, 2016 in

; E-;Ennr;lmlm with myfouriexlsting’praposedialtered) additianal manuran:tur'inu.ﬂp-m:ess,lng activity fram the premises as per the detalls given

- Consent Infermatlon

3 UAN MNa: ; Application submitted on: : -
- “FMHEEHT-WUMTngQ ) 15-08-2023

o _tndustry Information

i Consent Ta: : 1IN No.: Submit to:
L Renewal {Normal) ' ' ERO - Kolhapur
L Type of institution: Industry Type: Category: Sealo;
B Induskry , R12 Sugar [ excluging ' Rad l M.5.
A Khandsar) . . i
;__,raﬂm af Name of Loeal Bady: ‘ .
' industryfactivity/etc: ' '
! .]._n-l:zll Bady .. ANGTSSKLTD Harali
EC Reqd. .
g Mo - i ; -
'_ - Whether construction-bulldup area is more than 20,000 Yag
# 5q.mtr.(Existing Expansion Unit) : % '

i, Gensral Information

L Mame, desigration, office sddrew with TedephonaFay numbers, email of the Appian] Ooreplerfngestoyifelibution | Locs) Bads

Wame ; ' ddiess

08 1ar, Vazant Har G ! i ' -
e ujar ; - &ip- Harall Tad-Gadhingla), Dist-Kodhagur

i Designation © Taluka

£ Genarhl Manager ’Gmmgéu
T o3 Distriet
2 Hﬂrﬂ:“ - W mhapu_r
L, Telephone ! ' Fas

e 2881512457 . ¢ 02370314



 eman. - T Pan Number 1)
ﬂ'ﬁmtﬂ?&!dﬂmllﬁm - AARAGOSTAA -
i P G L _

@ intustrial unitipremises for whick the Eﬂ:lllcn'lﬂr s e (e pevEnue Sy NumbeeFol nan
5 ':Elephnru and fay pumbsr] -

. Survey numberFlot Number
4240457
Taluka - . District ,
Gadhingla] : Kolhagur

i Jatalls of the planning permizsion obtained from The local by Toein and ot ey PRanning pth ety Mabopoitan Develogimen
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el Gross capital (in Lakh) * Verified : * Teyms = Consent Foe
& 2519.00 . CA Certificate . 1 75000.90

g 5 0 tha site Is ocated near sea-shorelriver rankiother waler bodebMighway, Indieate thi erow Ml distance and the name of the witis
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Value
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. - i 4 Bodlers B Bagasse
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B
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I art - E: Additional information 5
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- eisind : ~
i 14 Fazafdous Chemicals - Chie ..LI:-HI-I ”'l|rﬁ'n icals pnd quangities Fagdled and Sorad
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(i} i= the unit an isolated storage as defined under the MSIHC Rules ?

BE (111} Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHE Rules.
31! (i) Has approval of site been obtained from the concerned authority?
oA b
_-.!-:,l Lﬂu the unlt prepared an off-site Emergency Plan? Is.it updatad ?
i L hlA-- ,
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-~1-1'.-=.—5€:E-EE3 . ] ;
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¥ in) -The applicant shall indicate whether Indystry comes under Public Hearing, if so, the relevant documents such as El4,
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i 10200 ‘ 5
IEa Al'llf_ﬂtn'llr addftional information that the applicants desires to give
PR
: ‘() Whether Environmeantal Statement submitted ? IF submitbed, give date af submission,
i 30-08:2422 |UnBque Application Number MPCE Erdronment Statement G00004440 748

: _--I.-'Wn'ﬁu-ﬂ:rr declare that the information furnished abuove Is correct to the best of my/our knowledge.

b | I.n'We!rere.b].r submit that in case of any change fram whai is stated in this application in r£'5pE|:t of raw materials,
= products, process of manufacture and

e trestment andfor disposal of effluent, emiszion, hazardous wastes ete. In gublity and guantity] a frash appﬂr.-n.-m for
.. Consent/Authorization shall be made and

5 until the grant of fresh Consent/Authorization no change shall be made.
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: E THA!.IFH,‘H.’I'IDH OF REFUSAL OF CRUSHING CAMNE LICEMSE OF M/5 APPASAHEE NALAWADE

W e
. ; ,.-:'& X FLEH'II'PFI;IEI”IFLI.UI'I.A 55K LTD,, HARALL, TALUKS GADHINGLAJ, KOLHAPUR Z022-23 SEASDON
G ,{j"- -ﬁma( KTA KARYALAYA, MAHARASHTRA GOVERNMENT, SAKHAR SANKUL, SHIVAII NAGAR,
o 5 05 PHOMNE 020-25538041/42 /43,44, EMAIL; commaugarvikas@gmail.com 75 AZADI KA
AMRUT MAHODSTAY

READ

1) Sugar Control Order, 1966
2) Maharashtra Sugar Industries (Area Reservation & Sugar Supply Regulation) Order, 1984,

3) Circular issued by Sugar Commissioner vide Dutward No SAAA, /Vikas/Cr. Season 2022-
23/550/2022 dated 28-07-2022.

Tha Sugar Control Order, 1966 is issued as per the powers delegated to the State
Government, As per the Maharashtra Sugar Industries (Area Reservation & Sugar Supply
Regulation) Order, 1984 and Improvements made therein it is obligatory on the part of
sugar-industries to obtain Crushing License before starting Season for Crushing Cane.
Instructions are already issued vide this Office-Letter dated 28" July, 2022 Circular to obtain
Crushing License by all Co-operative / Private Sugar Industries. Therefore, it is essential that
Sugar -Industries should obtain Crushing License & then only start Crushing Cane.

Following Sugar-Industries Online Proposals have been received for the Crushing Season
2022-23 Season,

1] Appasaheb Malawade Gadhinglaj Taluka 55K Ltd. Harali, Gadhinglaj, District Kolhapur.

2] Reliable Sugar & Distillery Power Ltd., Farale, Taluka Radhanagari, District Kolhapur.

3] Swami Samarth 55K Ltd., Dahitane, Taluka Akkalkot, District Solapur,

4] Waidyanath 55K Ltd., Pangari, Taluka Parall, District Beed.

5) Madhukar SSK Ltd., Faizpur, Taluka Yawal, District Jalgaon.
Crushing Season 2022-23 Season has been over & even though above Sugar Industries
have applied for Crushing Season 2022-23 License but not done crushing of cane as per
the Online record. Therefore, there is no need to grant permission for crushing of cane
to these sugar-industries as confirmed by me, hence, following order is passed

ORDER

I, Shekhar Galkwad, Sakhar Aayukta hereby refused Crushing License for crushing cane
for the Season 2022-23 to the following Sugar-Industries as per the Section 4 of the
Maharashtra Sugar Industries (Area Reservation & Sugar Supply Regulation) Order,
1984,
1} Appasaheb Nalawade Gadhinglaj Taluka 55K Ltd. Harali, Gadhinglaj, District Kolhapur.
2] Reliable Sugar & Distillery Power Ltd., Farale, Taluka Radhanagari, District Kolhapur.
3] Swami Samarth 55K Ltd., Dahitane, Taluka Akkalket, District Solapur,
4] Vaidyanath 55K Ltd., Pangari, Taluka Parali, District Beed.
5] Madhukar SSK Ltd., Faizpur, Taluka Yawal, District Jalgaon.
5d/-
[Shekhar Gaikwad)
Aayukta [Sakhar)

Place- Pune
Date-20 April, 2023,
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heb Malawade Gadhinglaj Taluka 55K Ltd. Harall, Gadhinglaj, District Kalhapur,
2} Reliable Sugar & Distillery Power Ltd,, Farale, Taluka Radhanagari, District Kolhapur.
3] Swami Samarth 55K Ltd., Dahitane, Taluka Akkalkof, District Solapur.
4) Vaidyanath SSK Ltd., Pangari, Taluka Parali, District Beed,
51 Madhukar SSK Ltd., Faizpur, Taluka Yawal, District Jalgaon.

Copy to Regional Joint Director (Sakhar), Kolhapur/Selapur/Aurangabad,

"I'RgEL‘ﬂgT
-
=
w% ING DIRECTOR
Armassheb Nalawade G.TSSK t4Hemi
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Annexure - F

Photographs of Empty Unlined Lagoons duly scrapped &
Disposal of Efflucnts traces accumulated therein.

TRUE COPY

-

MAGING DIRECTOR
o Halawade GT.5.5.K.LdHarall



136

Annexure - F |




TRUE COPY
=
e}

JHANAGING DIRECTOR _,
etowade 5.T.5.5 K LidHardl

(=2 it il



@nﬂmﬂ_ H | 38

&

Gram: GODSAKHAR, Gadhinglaj APPASAHEB NALAWADE GADHINGLAJ TALUKA
Fact: (02327) 250317-18-18 SAHAKARI SAKHAR KARKHANA LTD; HARLI
Email: gtsskitd@rediffmail com

Dr. B. A. Chougule, W P\
“Aashiyana®”, Plot No. 11, "T {JF L#;}_f;.”f”
C.5r. No, 9356, Middle Income =¥
Co-op. Housing Socicty Dhamni road,

Suprti Chok., Vishrambag, Sangli — 416415,

Sub: Appointment as a Consultant to Prepare Agriculture Management Plan for
Sugar Factory Effluent.
Dear Sir,
We herehy appoint you as an expert 1o prepare the Agriculture Management Plan for Sugar
Foctory Effluent and also other effluents such as Condensates...ete on the farmlands of the
neighbouning farmers for which we had a bilateral agreement. Dr. B. Subba Rao is our Consultant
who shall Co-ordinate with vou on the details of the Effluent Quantity, Crops and Engineering
drawings eic, We shall pay the consultancy charges for the Assignment as below:
(1) A wotal consultancy fees of Rs. 25,000=00 (Twenty Five Thousand Rupees) only plus GST
shall be pard as per the Schedule as below:
(a) Rs. 5000=00 as advance,
{b) Rs. 10,000=00 after submitting the detailed report.
{c) Rs. S000=00 after the approval
{d) Rs. 3000=00 after the implementation of the project,
(2) Visit as per the need and approval from the factory management, a Sum of Rs, 7500=00
shall be paid.

Please acknowledge the assignment and request 1o start the wark,

Thanking you,

{ﬂh‘.ﬁl‘ﬁ'ﬁ?& tor)
i
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Noted & Reg1 Sr Nc il

iz;_ . &

fo aging Director Appasaheb Nalawade Gadhingla)

i Y 4 i.l'." =
A -'_'_‘Tal:ulﬁ ﬁla'ﬁakar; Sakhar Karkhana Ltd , Haral, Tal Gadhingla), Dist. Kolhapur

hereby declare that, we are gong to comply following points.

No. of Cormresi. =
on this poge, P

o

|
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1. We I..nl..lr|1 . e unlined lagoons near the compost yard before starting of
Distillery.

2. We will not store the effluent in unscientific way and avoid any type of trade
effluent discharge into near by nala which further leads to Hirgankeshi River.

3. We will operate all effluent treatment plant equipments round O clock. So
that to achieve 100% utilization of effluent of distillery unit.

e ~.--4 EW‘IH remﬂ'{ﬂ;{“.s.prap-dﬂ bj.-'pass dﬁﬂﬂgemEnls fﬁm"}.he;lnwestslﬂpe lf ;‘;ﬂy e
- A nu-,. t""" I = -l i '[E ' or

-—-.-..I:n.. ey

Whmh mﬁheméau:g@ﬁﬂ ;a‘tﬁ@_jrﬂmgr L 1;_-—_4_'__-__:_- e - ﬂ : e

i ops = 1 D0 We will not start any manufactunng activity tll the compliance of the above
i |J3:|E"I E ;
- pomts.
/ =
B ":,_?‘: We shall abide by the provisions the rules regulations and orders made
! i

= there under conditions apphed for

b
- Mana@lﬁéﬁﬂmcmr

Appasaheb Nalawade Gadhinglaj Taluka Sahakan
Sakhar Karkhana Ltd., Harali,
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UNDERTAKING

. the undersigned Managing Director Appasahab Malawade Gadhinglaj

Taluka Sahakari Sakhar Karkhana Lid., Harali, Tal. Gadhinglaj, Dist. Kolhapur

hereby declare that, we are gaing to comply following points.
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Ill-h I:‘.i 'y o
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1, We wilf s¢ F“Eﬁrr?'!:f_'_“ lagoons near the compost yard before starting of

Distillery.

2. We will not store the effluent in unscientific way and avoid any type of trade
effluent discharge into near by nala which further leads to Hiryankeshi River.

3. We will operate all effluent treatment plant equipments round O clock. So
that to achieve 100% utilization of effluent of distillery unit.

4. We will remove / scrap all bypass arrangements from the lowest slope if any.
Which further leads to Hiryankeshi River.

5. We will not start any manufacturing activity till the compliance of the above
points.
We shall abide by the provisions the rules regulations and orders made

there under conditions applied for.

Managing Director
Appasaheb Nalawade Gadhinglaj Taluka Sahakari
Sakhar Karkhana Ltd. Harali,

IANAGING DIRECTOR
Appasahed Naldwade G.T.5.8 K LidHaral
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anaging Director Appasaheb Nalawade Gadhinglaj

Taluka Sahakan Sakhar Karkhana Lid Haral, Tal Gadhinglaj Dist Kolhapur

hereby declare that, we are going 1o comply following points

No. of Correciuna
on this pags. v § <

i

b

I-_1!



1 W:z- u.r||| no'r start industry the production before completing of all ETP up

' gradation work and fulfilling the CREP Norms

I 2. We shall remove all bypass arrangement from the ETP.
g 3 We will dispose all effluent stored in the unlined laguun near I'_he ETP after
-'._.-n- i |H.-|. S T 'I'"-':l‘""'" T ""5"5 *-?-""_ R =
I_fgﬂ;rt{a?x 'a‘q P’Emlﬁ’“ﬁnfi‘" s |r..re brlr:,r-nnt|-:::-_.;_?-_‘_"
""l.\. 'ﬁ E a ru:ul'rure mana “
?._' ‘.-:-{g&_ £, l; g gement p-l.:m for utilization of treated effluent will be
_.11 '.11151’} E:“ ] provided before starting of crushing season
= e}
| / ’%'4 5. We will not start any manufacturing activity till the compliance of the above
E: 3 -.r-.l._:!-;..j: -_-. 3 pﬂ.”]‘ls
: :
| We shall abide by the provisions the rules regulations and orders made
; Iluereéqmer conditions applied for
(ENTIFIED
'Lj‘ﬁ *:’x‘*
{E‘{ *5“3 3
| e i
-1 Ma nagm‘;]"':hrectur

". o UE Appasaheb Nalawade Gadhinglaj Taly
sakhar Karkhana Ltd Hara

e
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UNDERTAKING

I, the undersigned Managing Director Appasaheb Malawade Gadhinglaj
Taluka Sahakari Sakhar Karkhana Ltd. Harali, Tal. Gadhinglaj, Dist. Kolhapur
hereby declare that, we are going to comply following points.



1. We will not start industry the production before completing of all ETP up
gradation work and fulfilling the CREP Norms.

2. We shall remove all bypass arangement from the ETP.

3. We will dispose all effluent stored in the unlined lagoon near the ETP after
necessary treatment. And all unlined lagoons will be scraped.

4, We have already provided 15 days storage tank and it is inline. Scientific
agriculture management plan for ufilization of treated effiuent will be
provided before starting of crushing season.

5. We will not start any manufacturing activity till the compliance of the above
points.

We shall abide by the provisions the rules regulations and orders made

there under conditions applied for.

Managing Director
Appasaheb Nalawade Gadhingla) Taluka Sahakari
Sakhar Karkhana Lid, Harali,

TRUE COFY
T

o |

-

ANAGING DIRECTOR
Appataheb Natawads G TS5 K1 idHaral
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%758 Maharashtra Pollution Control Board

n%a,mmm POLLUTION CONTROL BOARD

VA e 24010437/ 24020781 /24014701 — Kalpatara Point, 2 - 4 Flour,
ot | ==Fax: 24024068 /24023515 — Opp. Cine Planct Cinema,
Websgite: hiip:/ /mpch.gov.in ﬁ MNear Sion Circle, Sion (E)
E-mail: mpcbivenl. net Mumbai - 400 022
| RED/LSI Date: |9 /0372020
Consent No : Formar 1.0/BO/JD{WPC)/UAN No. 76367/ R/CC- 200 380G W\
To
Il'l'..-:s Appasaheb Nalawade G. T. 5. 5. K. Lud.,
Harali coll with Brisk Facilitics Pvi. Lid., . Y
Sugar Division, 5§ No/Plot No, 434 A, & __"u

Harali, Tal: Gadhinglaj, Dist.: Kolhapur ",
Sab  : Comsent to Renewal of Distillery Unit (Molssses Base) under HED catégory
| Rel @ L.Consent to operate granted by Board vide -n.quiI].w}gy{ﬁ[WPC}
/KP/RS CC-1704000253, Dated 06,04,2017. 1%
2. Minutes of Consent Committes meeting held on 06.02.2020°

| Your application Vide UAN No.76367dused 06/07/2019.

For: Renewal of consent of Distillery Unit (Molasses mu Section 26 of the Water
(Frevention & Control of Pollution) Act, 1974 & > £ 21 of the Air (Prevention &
Control of Pollution) Act, 1981 and Awthorization [ ule 5 of the Haxardouas Wastes (M, H
& T M) Rules 2008 is considered and the consent it hereby granted subject to the following terms
and conditions and as detailed in the schedule 1,11, I & IV annexed to this order:

1. The consent is granted for a period from 31,08.2019 to 31.08.2024,

2. The total capital investment of the Distillery Unit is Rs.3,77 Crs (CI of the sugar Unit is Rs,
26.29 Crs. as per C.A. Certificate' salymitted by industry)

3. The Consent is valid for the manpFacture of -

SE. Froduct / By-Poodoct Mame D aximmm Cuantily
M,

1. stk (720 MT/M
2. [FusebOil L5 MT/M

{ﬂisﬁlln:r._{!‘ﬁs':ﬂyah;u oot exceed 25 KLPD and the operation of distillery should be
restricted to 270 days in a year and that it will not operate during rainy season.)

4. Conditions snder Water (P&CP), 1974 At for discharpe of efflnent:

Sr. | Deseription Permitted quantity | Standardstobe | Disposal
. | of discharge CMD) | achieved N
1. Trade cffluent 3004 As per Schedule | Bio-Composting
(Spent wash) -1 i AN .
r Domestic effluent | (8,00 As per Schedule | On land for
i =Ly liwigetion = |

| BLvs Appasshed Malywads G, T. 5 5. B, Lik., {Désiiery Uit SE0 Knlapurs TEAN P 000008k Pge 14

Kindly verify the docurment on the Maharashtra Pollution Conirol Boaerd Blockehain by scanning the OR code.
htipsJiblockehain ecmpch.in/docs/SeT 36T pacd 91daTh26 3820830
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Maharashtra Pollution Control Board 1269

L2 5e7367eec491da7b26383830
N/ SN
é".; il - '_'_5-:.
RN g iowl under Alr (P& CP) Act, 1981 for alr emissions:
AN T g Description of stack / Number of Stack Standards to be achisved
W o\ /| somrce -
T =g Steam is taken from the bodler of Sugar unit

6. Conditions under Hazardons Waste (MH & TM) Rules, 2008 for ireatment and disposal of
hazardouns waste:

Lo Dizpasal

Category Cluamtity

Sr, No. Tvpe OF Wasie
(1 Distillation Residue | 20,3 Composting
1. Noa-Hazardons Solid Wastes e -
|Sr, No. | Type of Waste | Quantity | UOM | Treatment | Disposal
| NIL % Y
8. The Board reserves the right to review, amend, suspend, revoke :tc.!hi,i selit and the same
shall be binding on the industry, N
9. Thig consent should oot be constraed as exemption from obtaining hqn:}ury NOC /permission
from any other Government authorities, "\ ; |
Far and an behalf of the

Mzharathtra Pollution Control Board

£ iE. Ra iran, |AS)
'y .-: ¥ Hnm.hbr etary

Received Consent fee of - -“"-.,ﬁ_:-..’
2 k

Drawn On

Sr. No,  AmomnitiRs.) DD. No,

52634 (RTGS) | 24.07.2019 | Kolhapur Dist. Central
"y Co-Op Bank Ltd

e
{%™

Copy to: L0
) i e

L. Regional Officer Kolhapur and Sub-Regional Officer Kolhapur 1. -They are directed to

ensure the com rﬂfthtmmtntcmﬁtiﬂm&tumrymtmuﬂhlymmﬁmﬁngﬁ

2. Chief Oificer, MPCB, Mumbai,
3. CC desk for record & website updation purposes.

Ml's Appanahrd Nalwwade Gi. T, . 4 K. Led., (Diatllery Unicy SR Kelhagner UAN Mo, 00B0TS15T Fogu 1§

Kindly vesify the document oo the Maharashira Pollution Contral Board Blockchain by scanming the QR code.

hitps:iiblockchain. ecmpeb.in'docs/5eT 367 eec491daTh26383030
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£T IMpPErvious sheets shall be provided for entite compast yard, press
compost SEOTARE S0 A8 1D COveT th!ﬂnuduﬁnaunﬂntlrmmhﬂn

ion of distillery should be restricted 10 270 days in a year and that it
will not aperate during rainy season.

2] CONDITIONS FOR MOLASSES STORAGE:
i) mcmhﬂashaﬂhrpmpnhmlﬁnmdmdslmcdln:te-ril'.u.nhwhlchﬂullhe
absolutely 1eak proof. Mmmueufhmﬂ.ﬁmufmnm&uﬂshauhuuhp

DI‘F[H.IEE.
E}Thcnpmuufmnhfurmufmulmﬁﬁhaﬂbemﬂﬂmmmtmm:
nmhsmmuhamquh:dmhmmdmmhpn- Adequate space SUOTREE
ﬂpadﬂr:hﬂbenvﬂnﬁamnhm:nfhwpﬁ'pmdmﬁuﬂnhmhmpﬁma
of molasses erc. N
ih}ﬁ]lthﬂmnnuwhu:hmﬁﬂmmmdmdhﬂnﬂrd should ided with
drain for diverting the spills to the weatment plant/ molas Suitable
mnmfmaﬂdﬂﬂﬂdﬁﬁﬂgﬂ&fmﬂhﬁﬁﬁn shall be
provided to contain the same within factory premises.
iﬂmﬁmmmmmdme% without specific

mﬂiﬁhaﬂﬂmﬁmmeuﬂmﬁcﬂuﬁﬁ , ingimaticn of
intention to destroy or dispose of the molasses sna iven (o the Board af beast
15 (fifieen) days in advance by segistered post wnder intimation to the Sub-
Regional officer and Regional officer of thé Buard under whose jurisdiction the

nchcapacity per em, height, total capacity
nsiply. hear the tank,

vi) The above conditions shall“be ddition to and not in derogation of the
provisions contained in the TBombay Molasses Rules, 1955" and “Maharashtra
Molasses Storage and Iy Regulacon, 1965".

wii) The industry should r quality regularly.

.'lr ﬂ

3) The Industry shall ‘&vﬁmtﬂdl Hyapp:h'l!inngmirmmul Engineet,

Chemist and s¢ expert for Jooking after day to day activities related to

Environment ard ifrigati fleld where meated efffucnt is wsed for brigation,
4) The Appli mqu'pmrhﬂtmﬂchPdluﬁmmnudlymupﬂ:hc

; EPAct, 1986 and rule made there under from fime to time/

nral Clearance / CREP guidelines if applicalle
pan e tuﬁghmmmicwplm:.spuiﬁcaliﬂmwnﬂ:ndlmﬂmirgm
sefip for the meatment of waterwarks for the purification thereof & the system
Fing™t] dispmﬂufuwag:mmﬂmmincmnmnm&uml of any
comsent conditions, The Applicant shall obain prior consent of the Board to mke
steps to establish the unit or establish any treatment and disposal system or an
extension or addition thereto, i

6) The industry shall ensure replacement of pellution control system or its parts after
of its expected life as defined by manufacturer so0 a5 to ensure the compliance
of and safety of the operation thereof.

| W0/s Appasatiet Madawade G. T. 5. 5. K. L14., (Dlstillery i) /S80 KoTuspur/ VAN Ne 00076187 Fuge 0

Kinety verify the document on the Maharashtra Pollution Contred Beard Blockchain by scanning the QR code,
hips.iblockchain ecmpch.in/docs/5e 7 367 eecd 01 daTb26383830
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L] IHOA T4

u have provided comprehensive treatment consi ting of Reboiler,

B] To achieve zero discharge of effluent you have provided RO followed by bio composting an
4 Acres of land, The arrangement shall be leaked proof and no effluent or leaknpes/seepages
shall find its way into environment thereby causing pollution of surface/ground/gensrated

1] Conditions for Aerabic Composting:

The spent wash should be stored in impervious tanks, The spent wash tanks
should have proper linieg with HDPE and should be kept in proper Hon o
prevent ground water pollution. As per the CPCE jon and
underaking given by the company, storage should not exceed 30 iy,

Applicant shall ensure availability of adequate filler material § mud,
bagasses, and agricultural, biologicsl waste as required composting

system.

Empmmmwﬁushmnmm:fnﬂuwhgm:iﬂ%
Muoistare v 300 35% vl N
C/N ... Below 17 .
Nitrogen we L5 10 .
Phosphorous 1.5'&:%{}
Potassinm wur. O B0 "

The composting site shall Hm‘%thmlw:m-fmﬂng

shall be such that it includes scal prix and spraying of spent wash along

with mechanical aeration to ey ugh composting. Hand/ manual

spraying of spent wash shall hoebepermitted

The compost leachete (1 gr_g

Opost mixed wi 100 ral. of distilled water and

fltered) Filterate shall aiinfogm, io the following limit,
pH = Between 75w il
BOD 3days 27 Deg. C'  Not to exceed 30 :
A puoca leak p pond of 30 days holding capacity as per (i} above shall

mpeup%mdh&upmﬁngﬂmntﬂmm: disturbances In
ar sl i banﬂ-eindﬂmmm“mmddlisgﬁllm.djsﬁlmr

all~he. umdﬂummpnﬂngmtnmﬂmth:smmmmﬁ:r
ifplication on compost depots, Amangemnents for overturning of compest
m il in windrows and spraying of spent wash shall bc made to ensore
riate aeration and uniform distribution of spent wash.

Db S
;\i:i;.\in case of composting in open fields, the application of spent wash shall stop by

end of April, so that compost is ready and the site & cleared of the composeed
manure before monsoon (e, 31st May). The manure shall be collected and
stared on aﬁhcdphﬁmnwuhmﬂnﬂrrmMmﬂmmemmrmmmh
not washed away by rain/runoff,

Characteristic of soil, ground water and effect on crop yield should be monitred
mﬂmmwhﬁammtkwdummmuﬂﬂuﬂmmrﬂunh
compiled and reported in the Environment statetnent 10 be submitted every year.
mmﬁwﬂhmauhpmﬂedmwnddummzsjuhmm“aw
toning. The well water quality has to be maintsined at 2006 level,

WIMMH-LEELMMWWMWM g %

Kindly verify the document on the Maharashtra Pellution Control Board Blockehain by ecanning the QR code.

hltpaziblockchain.ecmpeb.infdocs/SeT 36 Teecd 91 daTh 6383830
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?;:};nWlm[?t:tnﬂunlﬂmufFMEEH Act, 1977 as
N

Act, 1977 and as amended, by installing water meters, filing water coss
refurns me—laﬂﬂuh:rprmmmuumnuinnﬂmhnﬂm

sr. Purpose for water consamed Water consumption
gquantity {(CMD)
1. Industrial Cooling, spraying in mine pits or 65.00
bailer feed
2, | Domestic purpose | 12.00
3 I’wum whereby water gets polluted & 26500
pollutants are easily biodegradable Y
4. Processing wherchy water geis polluted & smas 4 ﬁ
pollutants are not easily biodegradable and are e
toxic Y
N

L
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pt
" W
s
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-
4
1 {C
>
0
] iy 7
oy
e 4
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| MUs Appaaaieh Nadawsde 3. T. 5, 5. K Lod., (Dlberiflery Uity SR Kolhapar/LIAN Mo S0MITH187 Page £3

Kimdly verify the document on the Maharashira Poliution Control Board Blockchain by scanning the QR code.
httpa:/blockchain.ecrmpebinidocs/56 7367 eacd 91daTh26383830
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application, you have provided the Air pollution contral (APC) system
following stack {s) to observe the following fuel patterm-

- Height
Stack APC Systend o

Attuched 1o Fuel

Twpe of it i "1'-":
Chuamiiry Ke/ Day

Aarester

2. The applicant shall cperate and maintain above rn_:mi-:-npd air p?ﬂufhﬁ_'mnnal
system, 1o achicve the level of pollutants to the following slandardaf.'_l . '_; .

[Parficalaie manier | Not to cxcred | 130 mg/New' ]

3. The Applicant shall cbiain necessary prior permission fof providing additional
contral equipment with necessary specifications and operagion thereof or alieration
or replacement/altcration well before its life mp_uiya an end or ercction of new
pollution contral equipment. W

4. The Board reserves ity rights to vary all or ai‘lypl‘tﬂ: condition 1r|. the consenl, if due
to any technological improvement or otherwise such variation {(including the change
of any control equipment, other in whele or i part is NECessary).

_‘.I _1:1 . 3.,._

NN

e
| "l
-

"'I |I'
f * Schedule-ITT
Dretails of Bank Guaranices )
Specific conditions (Distillery unit) with Bank Guarantees along with time bound
program for mmplla.n.ng.'la

L £ _d ——
§r. | Consent m%gi}hr Submissic | Porposeof | Compliance| Validity
Mo | (Ctoy ~ 0BG n Period BG Period Date
.| EsO/R) - Tmposed .
| | Gonseqt- | 10 Lakh | Within 15 {O&Mof | 31.08.2024 | 31.12.2024 |
' % | (Extend |days pollution
Remewal | the comtral |
validity sysbem & |
of compliance of
. | existing consent |
o . 1 BG) | conditlons | N
M5 Agpusibish Malowade G. T. 5. 5. K. Lod.. (Distlllery Uniti/SRO Kalhapse/UIAN Fo 00076167 T Pt 6

Kindly verify the documant on the Maharashtra Pollution Coniral Board Blockehain by scanning the OR code
hittps:diedockehain scmpeb.in'docs/BeTI6Teecd 31 dayb 26383830



Kindly verify the document ca the Maharashira Pollution Control Board Bio

ignnt 5l e facility for collection of environmental samples and samples of

trade and- nis, ir emissions and hazardous waste to the Board staff at the
termiral or designated points and shall pay to the Board fir the services rendered in this
behall.

1) Industry should monitor effluen: quality, stack emissions and ambicnt air quality
monthly/ quarterly.

3} The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platiorm
etc. fior monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board's Staff. The chimney(s) vents attached to various sources of cmission shall
be designated by numbers such as $-1, §2, ete, and these shall be painted/ displayed o
fncilitate identification. .

4) Whenever due 10 any accident or other unforeseen act or even, such emi OCCUT Of 8

apprehended o occur in excess of standards laid down, such informats forthwith
Reported to Board, concerned Police Sfation, office of Direclora Ith Services,
Deparrment of Explosives, Inspectorate of Factories and Local of failure of

pollution control equipments, the production process :

.E}Thcappﬁa:m:shaupmvid:m:lmmeﬁmtricm L cient to operate all
pollution control facilities installed 1 maintain compliance.
the consent. In the absence, the applicant shall stog, reduceoro
to abide by terms and conditions of this consent. o N

6} The firm shall submit 1o this office, the 30t day,of September every year | the
Environmenral Statement Repart for (he financial year ending 31st March in the prescribed
Form-V as per the provisions of rle 14 -@‘-{im Environment (Protection) {Secomnd
Amendment) Rules, 1992 i

7} The industry shall recycle/ reprocess/relsePrécover Hazardons Waste as per the provision
contain in the HWMHATM) 5 which can be recycled
Mm:ﬁnnmdmmvdthj{_"hcmﬂfnrhmdﬁlﬁrgnﬂmmh
recycled/reprocessed eie shouldgo fr that purpose, in order to redyce load on meineration
and landfill site/ environment;,

%) The industry should comply with the Hazardous Waste (M.H & TM) Rules, 2008 and

Rules, 2008 for the preceding year April to March in Form TV by 30™ June of every year.

—

1t An mm@&@m be opened and made available to the Board's officers during their
1

visit to the

1) The a %ﬂ Consent to Operate from Maharashtra Pollution Control Board
before . slcommencement of the Unit/ Activity (in case of Consent to establish).

12) Industry, strictly comply with the Water (P&CF) Act, 1974, Air (PECP) Act, 1981 and
Envitbayriental Protection Act,]986 and industry specific standard under EP Rules 1986
witich are available on MPCB websi in).

13) The industry shall constitute an Environmental cell with qualificd staff/ perscnnel/agency to
see the day to day compliance of consent condition towards Frvironment Protection.

I4) Separate drainuge system shall be provided for collection of wade and sewage effluens.
Terminal manholes shall be provided at the end of the collection system with amangement
far measuring the flow. No effiuent shall be admitied in the pipes/sewers downstream of the
lermingl manholes. No effluent shall find iis way other than in designed and provided
collecton sysem.

13) Neither sporm water nor dischasge from other premises shall be allowed to mix with the
cffluents factory.

Patrmade 7. T. llI.M_LEthWWMEw J"m-‘-'.u_'

ckehain by scanning the QR code,
https:"blockchain.ecrmpeb.n/docs/Se T 36T epcd 9 1daThEEIRIRID
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applicant shall install a separate meter showing the consumption of encrgy

s fiom ﬂfndﬂm:m'c and ndustrial effiuent treatment plants and air poliution coarol

. A registér showing consumption of chemicals used for treatment shall be

far DG, Set
ﬂu] Maise from the D.G. Set should be comtrolled by providing an acoustic enclosure or by
treating the room acoustically. ) .

b) mWMmﬂm:m:mmhwtafmm.nemc@mf
acoustic treatment of the room should be designed for minimum 25 dﬂl{:}}rmmﬁuym
or for mecting the ambicnt noise standards, whichever is on higher side. A suitablc
exlinust mufler with insertion loas of 25 dB (A) shall also be provided, The
measurement of msertion loss will be done at different points at 0.5 meters from acoustic
enclosure/toom and then average.

) Incustry should make efforts 1o bring down noise level due to DG set, outside industrial
premises, within ambicnt noise requirements by proper sitiing and co LS.

d) Tnstallation of DG Ser must be stmictly in compliance with recomagendagions of DG Sex
manufactures, " Y

[ ]
e} A proper routing and preventive maintenance procedure mﬂﬁu&t"u‘umﬁ be set almi
followed in consultation with the DG manufacturer which "help to prevent naise

levels of DG set from deteriorating with use ¢, &

fi D.G. Set shall be operated anly in case of power NS :

£) The applicant should not cause any nuisance in Ml@dmtuupmﬂﬂﬂ
D.G. Set i 05

k) The applicant shall comply with the notification of MoEF dated 17.05.2042 regarding
noise limit for generator sets run with di s N

18) The ind should not cause any nutianes nding area.

1:}}’1']:: hﬂﬂ;ﬂhall take adequate meas 'tgu&mml of nodse levele from  its own souroes
within the premises so as to mai ! air quality standard in respect of noise to less
than 75 dB (A) during day time "¢ (A) during might time. Day time is rackoned in
between 6 a.m. and 10 p.m. and-night fime is reckoned between 10 p.m. and 6 a.m.

20) The applicant shall mamtain honsekeeping

21) The applicant shall bring mini

33% of the available open Land under green coverage!

plantation, The 2 brnit a yearly statement by 3Mth Sepiember every year oa
available open plot drga, | of trees surviving as on 31" March of the year and number
of trees planted by S#ptember end.

22) The non-hazardolis-salid waste arising in the factory premises, sweepings, etc. be disposed
of scienti yLiE a5 not to cause any nuisance / pollution. The applicant shall take

permissions from civic authorities for disposal of solid wasee,
pt-shall not change or alter the quantity, quality, the rate of discharge,

et or the mode of the effluent/emissions or hazardous wastes or comtrol
| m"‘ provided for without previous written permission of the Board. The industry
will nét carry out any sctivity, for which this consent has wot been granted./ wishout prior
consent of the Board.

24)The industry shall ensure that fugitive emdssions from the activity are controlled 5o as o
maintain clean and safe environment in and around the fctory premises,

25)The industry shall submit quarterty statement in respect of industries ohligation towarnds
consent and pollunon conrol compliance’s duoly supported with documentary evidences
(Formar can downloaded from MPCB official site).

26) The industry shall submit official e-mail address and any change will be duly informed (o
the MPCB.

industry shall achieve the National Ambdent Air Quality standards prescribed vide
Ciovernment of Inda, NMotfication de 16.11.2009 g5 amended,
T | 1.1 || B PY

e
Nalawade 3. T. 5. 5. K. Lok, (Distiliery Unit)/S80 Kolhaga, UTAN Ko 000076357 -éﬁ'%n

JMANAGING DIRECTO

hitpa-iblockehain ecmpeb.in/docs /567 36 Teacd 1 daTh2GIBIR50
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Kindly verify the document on the Maharashtra Pollution Control Board ﬂ%ﬂﬁ?ﬁﬁﬁ%z Eﬁ&,ﬁm!

B.
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AFPASAHEB NALAWADE GADHINGLAJ TALUKA
SAHAKARI BAKHAR KARKHANA LTD; HARLI

Tal. Gadhinglaj- 416 502, Dist: Kolhapur (Maharashtra)
(& 108 f2023

Subject : Interim Directions under section 33 A of the water {Prevention &
Control of Pollution) Act 1974 and rule made there under.

(Distillery Division)

Ref. No. : Your letter No. MPCB/RO/KOP/PDI221170002 Did. 17/ 112022,
Respected Sir,

As per subject cited above, we have inline with com
NGT and your referred letters. We have already compli

_he requirement as per CREP Norms as below

pliance of the directions by
ed as per directions and fuffilled

Sr. Points Observations and Remarks Compliance
No.
1 You shall scrap the two urlined | We had scrapped the two Complied
lagoons near the compest yard | unlined lagoons near the
before starting the distillery. compost yard. _
2 You shall nct store the effluent | We had made all statutory Complied
In unscientific way & avoid any | arrangemants for not to store
type of trade effluent discharge | the effluent in unscientific |
into near by nalla which further | way and avoid any of trade
leads to Hiranyakeshi River, | effluent discharge into any
nalla which leads to |
| Hiryankeshi River, |

'3 | You shall operate all effiuent Our MEE plant is fully Complied |
treatment plant equipments overhauled and ready for

| round ' Q' clock, so that to effluent treatment 100%
achieve 100% utilization of result. We are taking all
effluent of distillery unit, precautions to utilize 100%

of effluent of distillery unit
before starfing of season,
4 You shall remove/scrap all There are no any bypass Complied
bypass arrangements form the arrangements from the
lowest slope of the compost lowest slope of the compost
yard which further leads to yard.
Hiranyakeshi River,

5 As per the information from the | Our karkhana election are If any query
industry representative, the over and the new body is arise we will full
election of the body members | formed, Decision regarding | fill before
will be conductad & decision up gradation starting of




-

" Dislitery { Masser

e ?ﬂ'ﬂidl‘ng upgradation & and complance of : i
~{compliance of directions will be | direction lead by your e T ol
taken afier the formation of office are in progress for | "
body & Chal¥mon . complation, A
(6 | You are instructed not to atart We had Complied
any manufacturing activity il | sdbmitted the
the compliance of above paints undertaking s@s.per your
as well as dirscted fo submit direction.
the undertaking as an The manufacturing
assurance within one wesk for activity will be starded
the same. after compliance and .
l visit of your officials, ]

Till taday our kaﬁhana has not started. We have already complied the direstions

lead bieyau and as pe

fulfill the directions befole starting the crushing season.

Hence, we humbly request your

and oblige,
Thanking You,

ndartaking given by us. Unknowingly any query arises we wil

good self t::r consider our case aympaﬂmhcaw i HE

Yours faithfully,

gt

Managing Director,

Appasaheb Nalawade G TS S H Ltd., Harali,

Copy to;
The Sub Regional Officer,

Maharashtra Pollution Cuntml Board,

Tal Gadhinglsj, Dist. H-:nlhapur

Udyog Bhavan, Near Collector (H’F-:ﬂ Knihapur

DDty OfficelPalismign

s

A‘Mﬂ]ﬁ{i DIRECTOR

Appasaheb Nalawade G.T.5.5.K.Lid:Hare!

BoandLetter 1o Regionl Officer RO for cmpllae; as e Thireceng 1808 20049 g
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75,5 PR L VAKALATNAMA
x| y “___IN THE HON'BLE NATIONAL GREEN TRIBUNAL WZ BENCH PUNE
X ! ORIGINAL APPLICATION NO 50 OF 2023 WZ

= ===} Applicant,

Vg
M/s Appasaheb Nalawade Gadhinglaj Taluka SSK Lid. Others.

- - == } Respondents.

We, do hereby appoint and retain Mr. Dattatraya T. Devale, Advocate and authorize him
to plead to act appear and plead for us in the above Application and on our behalf of
the Respondent Mo.1. to conduct and prosecute (or defend) tha proceedings in this
matter, to withdraw or to compromise the same and all proceedings that may be taken
in respect of any application connected with the same or any decree or order passed
therein including proceeding in the application for Review to file and obtain the return
of documents and to deposit and receive money on our behalf in the respondent-
industry and in an application for Review and to represent us and to take all necessary
steps on our behalf in the above matter. We agree to ratify, all acts done by the aforesaid
Advocate in pursuance of this Authority.

Dated this 28" December, 2023 at Gadhinglaj.

o Y )
{Dattatraya Devale) Far Raspnndant-_lr_g:l_gsu:y.. -
Advocate, Pune. -

nna Name- Ranjit Baburao Desai.
Designation- Distillery in-charge.
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